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IN iH E C34TRAL ADMIN'ISTRAIIVE iI 3UNAI 

OJTTACK 8CHSJ PTcK. 

OIGINAt, A'PLICAEON.No, 112 OF 1995. 
cut€ack. this the 12th dy of ju1y2OOO. 

JAY?-\!DEV3ARIK. 	 010 	 ALICANT. 

VRS. 

UNION OF INDIA & ORS. 	... 	 RESR)NDLS 

S 	 FOR. INSTiJCONS 

whether it be refeced to the reportecs or not? 

whether it be circu-Iated to an. the BenChepf the 
Central. MrainiStrative Tribunal or not? F 

' 	fr . 

G. NARASII•i w) 
M43R(JUDIcIAL) 	 VICE.CHRL.. 



CTi.AL ADMINISTRTIVE TkI3JNAL 
j rjy  3 gCHQJ T'CCK. 

OAL AWLICAON NO. 112 OF 195 
T 	aySF-JuY, 2000. 

CO RAL!4 

THE HOWOURA3i4E MR. SOMNAIH SOM, 	CE.CHAI1AN 

WE 

THE HONOU RABLE MR. G.NARASIMHPIMMEMI3 ER(JUDICIAL). 

SHRI JAYADEVA BARIK, 
Sb. Late Gi rid har Bank, 
Viii ag e/p o; Ge'd ad ha rpu r, 
via. 	tçacn, 
DjStsKeajhar. 

App1iCnt, 

y legal pract 	ier Mr,P,K.Padhi, Mvccate. 

Ver3US.i 

unicn of Id1 re_presented thrigh its 
Sec 	of Coiiunicaticx, 
Da]c 3hawan, Neg elhi-1. 

Postnaster Ger41(SraalpUr Region), 
At/pq/Di StsSamDa1U r, 

Superirtendeit of p0st offices, 
Keonjha.r Djvi5i, 
At/Po;Kecnjhargarh, 
DiSt:KeXjhar-1. 

s Respcient. 

By legal practittonersMr.A.K,3oso, 

Senior stand.ingCinsel (Central), 
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RD ER 

MR. SOMNATH SON, VICE-CHAIRMAN 

in this original Application u/s.19 of 

the Ao.ministrative Tribunals ACt, 1995, the applicant 

has prayed for a direction to the gespcndents to 

consider his Candjdatire in the Selection process for 

the post of EDBp1, Cadadha rp r B ranCh post office on the 

ground that his name was previc.1sly sponsored oy the 

np1oyment Echange. Respondents have fil& Cornter. 

we have heard Mr.P.K.phi,iearned conse 

for the applicant and Mr.A.K.B$ e ,1Earned senior 

standing Coinsel appearing for the Respondents and have 

also perused the rec ozcis. 

For the pirpose of considering this original 

Application, it is not necessary to go into too many 

facts of this case. AS earlier noted, petiticnerayer 

is for consideration of his candidabe dud.ng  the 

process of selection for the post of 	w.cadadharpur 

Branch p0st Office. Respondents in their counter have 

admitted that the name of the applicant was forwarded 

by the EmplaiMent Bxchange at the first instance. ey 

have further s ta ted that in the second ins tance, the 

applicant' S name was not forwarded.In page-2 of the conter, 

they have stated that as the name of applicant was 

not available in the list forwarded by the emplcyjmejit 

exce, on the $ Gc cnd ccc as i on which is at NI n eXu r e- R/4 

and since Annexure-R/l which is the list forwarded by 

the employment exchane at the first instance which 

includes the name of the  applicant was 1eft by oversight. 



Pr  the applicant was not informed to submit detailed 

application with necessary ci ccU men ta U on • bu t subs equ en U y 

after review of the matter of fc,.ir candidates,incluaing 

applicant sponsored by the employment exchange vide 

rinx-Wl.. 	have been informed to submit their applications 

with necessary dccumentaticfl.Applicant has also been  

informed to submit his detailed application in letter dt. 

.3.1995.Respondents have, stated that on receipt of 

application of the applicant,his case will be Considered 

al oncjwi th others strictly in accordance with rul es. 

Respcndents have pointed cut that there is one difficul'j 

because of which the selection has not been finalized. 

vacancy in the post of EMR4,arose on 22,12.1993 when 

the previcus incumbent Birabara 3arik passed way. tiile 

the selection prcess was going on, one Gajendra Bank, 

S/o.Birabara Bank Came up to this Tribunal in OA No. 733 

of 1994 s eeki ng c crnpas si on ate app oi n tmen t on acc oin t of 

the death of his father during service. ihey have stated 

that Gajendra Bank0  s case was initially considered for 

cnpassioflate appointment but was rejected by the CiLCle 

Relaxation Ccmmittee against that Gajendra 3anik had  

approached the Tribunal in OA NO. 733/94. Respondents 

have stated that the s el en U cm process w o4d be final i s ed 

taking into acccunt the car1diddthre of the applicant after 

the OA NO.733/94 is disposed of. In cciisideraticc of the 

aoove,we hee that tce relief claim oy the petttoner in 

this o riginal Application has been agreed Jby the Departmental 

Authorities.Iflviel of this, we dispose of this OA with a 

directiCtl to the DepartTefltal Authorities that when 
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seleCti(xi is taken up the candid t're of the applicwt, 

shall be considered strictly in accoance with tles 

f o r the pos t of 	Gadadha rpi r 13  ranch Ps t Of  fic e 

No Costs 

(G. NARASIn HAM) 
MEMBER(JtJJICIAL) 

()At A STM Jm> 
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KNM/M. 


